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(Anil R.Dave and Shiv Kirti Singh, JJ.)
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JUDGEMENT

Anil R.Dave, J.

1. Leave granted. 

2. Heard the learned Counsel. It has been submitted by the learned Counsel appearing for the
parties that facts of the present case are covered by the judgment delivered in Civil Appeal
Nos. 3547 -3689 of 2014 by this Court. In view of the aforestated factual aspect, we set aside
the impugned judgment dated 27th January, 2011 delivered in Regular First Appeal No. 5720
of 2010 by the High Court of Punjab and Haryana at Chandigarh and remand the matter to
the High Court for fresh consideration. 

 3. We also request the High Court to decide the appeal as expeditiously as possible as per
observations made in the judgment dated 6th March, 2014 delivered in Civil Appeal Nos.
3547 -3689 of 2014 by this Court. ;
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